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Cruelty to Animals Act, 1960, the
members of Lok Sabha do pro-
ceed to elect, in such manner, as
the Speaker may direct, one mem-
ber from among themselves to
servit a¢ u member of the Animal
Welfare Board, subject to the other
provisions of the said Act, vice
Shri N. M. R, Subbaraman resign-
ed from the membership of the
Board."

. Mr. Speaker: The question is:

“That in pursuance of Section
5(1) (i) of the Prevention of
Crueclty to Animals Act 1960 the
members of Lok Sabha do proceed
to elect, in such manner, as the
Speaker may direct, one member
from among themselves in serve
as a member of the Animal Wel-
fare Board, subject to the other
provisions of the said Acl, vice
Shri N. M. K. Subbaraman resign-
ed from the membership of the
Board."

The motion was adopted.

1244 hrs. .

MOTIONS OF NO-CONFIDENCE IN
COUNCIL OF MINISTERS

Mr. Speaker: 1 have to inform the
House that I have received six notices
of molions of No-Confidence in the
Council of Ministers under rule 198,

The first is by Shri U, M. Trivedi;
the second is by Shri Madhu Limaye;
the third is by Shri S. M. Banerjee;
the fourth is by Shrimati Renu
Chekravartly and four others; the
fifth is by Shri Tridib Kumar
Chaudhuri and the sixth is by Shri
A, K. Gopalan and five otheys,

I will take the first one by Shri
U. M. Trivedi:

“That this House expresses ils
want of confidence in the Council
of Ministers.”

Now, those Members who are in
favour of leave being granted to this
may kindly stand in their seats.
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I find there are more than 50 Mem-
bers. THe leave is granted. The time
will be settled in the Business Ad-
visory Commitiec, We will fix the day
in consultation with the Leader of the
House.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayam Sinha): When the No-
Confidence Motion has been adopted
and more than 50 have stood up, we
would like to suggest to you, Sir, and
to the House thal we would llke to
take it up as early as possible and I
suppose hat tomorrow we shall take it
up and finish it. (Interruptions).
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Mr. Speaker: Order, order.

An hon. Member:
up tomorrow?

"Are we taking it

Mr. Speaker: We shall take it up
tomorrow.
Now Bill to be introduced. Mr.

Jagjivan Ram,

1246 hrs
//’g\lTRACT LABOUR (REGULATION

AND ABOLITION)BILL*

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): I beg Lo move for
leave to introduce a Bill to regulate

- the employment of contract labour in

cerlain establishments and to provide
for its abolition in certain eircum-
stances and for matters connected
therewith.

Mr. Speaker: The question is:

“*That leave be granted to intro-
duce a Bill to regulate the employ-
ment of contract labour in certain
cslablishments and to provide for
its abolition in certain circums-
tances and for matters connected
therewith."”

The motion was adopted.

Shri Jagjivan Ihm 1 introducet
the Bill.

'Pubhshed in the Gazette of India Extraordinary, Puf. 11, section 2, dnted

the 1st Novemer, 1868.

tIntroduced with the recommendat ion of the President,

1808 (Ai) LSD—T.



